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I. THE BUDGET (KERALA), 1982-83
—GENERAL DISCUSSION

II. THE KERALA APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1982

II. THE KERALA APPROPRIATION
BILL, 1982

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAJ SINGH SISODIA): Sir, on behalf
of Shri Pranab Kumar Mukherjee, I
beg to move:
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“That the Bill o provide for the
withdrawal of cerlain sums from
and out of the Co:isolidated Fund of
the State of Kerala for the services
of a part of the financial year 1982-
83, as passed by thes Lok Sabha, be
taken into consideration.”

Sir, this Bill arises out of a sum of
Rs. 479.41 crores voted by the Lok
Sabha on the 27th March, 1982, and
Rs. 73.50 crores charged on the Consoli~
dated Fund of the State of Kerala as
shown In the vote on account circu-
lated along with the Budget papers on
the 25th March, 1982,

Sir, these amount; have been sought
to enable the Goverament of Kerala to
meet its essential ixpenditure during
the first six month: of the next finan-
cial year, April .o September 1982,
pending approval ¢t the whole year’s
Budget by the appropriate legislature.

Full details of these provisions are
given in the Vote-on-Account{ pamph-
let,

Sir, I also move:

“That the Bill to authorise pay-
< ment ang appropriation of certain
further sums from  and out of the
Consolidaled Fu''d of the State of
Kerala for the snrvices of the finan-
clal year 1981-8°, as passed by the
Lok Sabha, be tuken into considera~
tion.”

Thig Bill arises «¢ut of a sum of
Rs. 51.99 crores voled by the Lok Sabha
on 27th March, 1'82 and Rs. 435.95
crores charged on the (Consolidated
Fund of the Stat- of Kerala. These
amounts have beer: sought to cover the
additional requirerents for the curreng
financia] year. Full details of the pro-
visions are available in the Supple-
mentary Demandg circulated to Mem-
bers,

The questions v-ere proposed,

MR, DEPUTY CHAIRMAN: We shall
take up The Budset (Kerala) 1982-83,

(Vote on Account) Bill,
1982 the Kerala Appro-
priation Bill, 1982
along with The Keralay Appropriation
(Vote on Account) Bill, 1982 and The
Kerala Appropriation Bill, 1982—all
thesa three—together,

SHRI K. K. MADHAVAN (Kerala):
Sir, these demands, though clothed in
very attractive terminology, are decep-
tive in appearance for the simple rea-
son that the real programme that is
meant for execution in the coming yeap
is not reassuring to the common man
in the street, )

Sir, according to figures given here,
the deficit for the next financial year
is Rs, 1.28 crores and the cumulative
deficit ig Rs, 85.80 crores. This itselt
is enough testimony to the bad econo-
mic state of affairs of the State.

Kerala is gn over-populated State
with less area and more people to in-
habit, creating its own problems. What
is most revealing is, even in paragraph
7 at page 2 of the statement made in
the Lok Sabha by the Finance Minister
on 25th March, a copy of which is
given here, it is mentioned: The ap-
proved Plan outlay for 1982-83 is
Rs. 275 crores. The outlay will be met
by the State’s own resources—Rs, 148
crores  Ceniral assistance—Rs 94
crores and additional resource mobili-
sation by State Government and its ens
terprises will come to Rs. 35 crores. So,
this small State is called upon to pro-
duce Rs, 146 crores by its own re-
sources, and Rs. 35 crores by additional
resource mobilisation. This is a very
huge amount which the small State
cannot bear. As a malter of fact,
according to real sense of justice, tak-
ing into consideration the problemsg of
Kerala, the Central contribution to-
wards Plan expenditure should have
been much higher because Kerala is
one State that fetches a lot of foreign
exchange to the country. What is it
that youy give to Kerala? Keraly fet-
ches more foreign exchange but gets
very little return from the Central
Government, The result is, to many
people, Kerala apears to be a small
State but with lot of its problems not
known.



47 Calling Attention

[8hri K K. Madhavan]

But it is a State which eamms a lot
of forelgn exchange. At the same
time, this foreign exchange is utilised
for the development of some cther
parts of this country. It is well known
that the manpower of Kerala exported
to the Gulf countries sends, voughly,
Rs. 700 crores a year by way of
foreign remittance. What use is made
of this? Nobody knows, There is no
scheme by the Government to make
use of this amount. Most of this
money ig spent on conspicuous expen-
diture. Whatever money is available
from foreign remittances js not proper-
1y utilised for the development of this
country, Last year, 1 suggested to the
Government, to the hon, Minister who
piloted the Export-import Bank Bill,
that remjttances from Indian nationals
working in foreign countrieg should be
channelled in an institutiona) manner
so that it can be utilised for the deve-
lopmental activitles of this country.
The hon, Minister at that time agreed
that this was a very good suggestion.
But this wag never acted upon. It
was not even accepted,

Coming to the Government Plan and
ihe budgeted expenditure for this
year, I may be permitted to go through
the figures. The Central Government
and the same Party Government in
Kerala, which has just fallen, have al-
ways been clamouring that they stand
by what is calleq a welfare society.
What expenditure hag been earmarked
by them for this welfare society in
Kerala? For other social and com-
munity services, the amount earmark-
ed js only Rs, 46.76 lakhs, In a society,
in a country, where the Government
swears by a welfare State, for the for-
mation of a welfare State, more money
should have been earmarked, more
amount should have heen earmarked,
for welfare measureg like ‘other social
ang community services’, Unfortunate-
1y, a paltry sum of Rs, 46,76 lakhs only
is earmarked for this purpose. ls it an
attempt at a welfare State? No.
This {8 only a deceptive slogan to mis-
leag the people, that they stand for,
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the Central Government and their

counterparts in Kerala, their party in

Kerala, stang for a welfare State.

From this Budget, thig claim has been

exploded.

Now, going through some other pro-
visions, what is the amount provided
for, for the welfare of the Scheduled
Castes ang the Scheduled Tribes? In
one of the papers, it has been mention-
ed that enhanceq expenditure is be-
cause of the enhanced stipends and
scholarships given to the Scheduled
Caste and Scheduled Tribe student
Actually, this itself is misleading. Re-
cently, after the discredited Govern-
ment, which has just fallen, took office,
the Chief Minister, who headed a Cabi-
net, which never included a Harijan or
:a Scheduled Tribe, had the audacity
and hag the impurnity to declare that
hig ‘Government is cutling down the
stipends given to the Scheduled Caste
and Scheduleg Tribe students. Here
it is claimed that the Government {s .
enhancing the amount. Actually, what
he hag done is, certain sections of the
Scheduled Castes have been kept away,
for the first time, in the history of
Kerala from the list of beneficiaries
of the stipendg and scholarships given
tp the Scheduleg Caste and Scheduled
Tribe students, This has been done

for the first time in Kerala. Never

before was there any discrimination
between Scheduled <Castes and Sche-
duled Castes. For the first time, in
the history of Kerala, the local leader-
ship of the party which is headed by
Shrimafi Indira Gandhj at the Centre,
had the impunity to cut down the ex-
penditure in relation to the educational
benefits given to the Scheduleq Caste
and Scheduled Tribe students. They
say, they are the championg of the
interests of the Scheduled Castes and
Scheduleg Tribes. At the same time,
they cut at the very roots of the inte-
rests of the Scheduled Castes and Sche-
duled Tribes. Moreover, the amount
which has been set apart for Lhe wel-
faye of the Scheduled Castes and Sche-
duled Tribeg iIncludes a big portion
meant for other backward communitieg

also,
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It one is under tle impression that
- the entire amount is being spent for
the Scheduleq Castes and Scheduled
Tribes, it is not so. More than 50 per
cent of the amoun! ig spent on the
welfare of the backward communities
otheyr than the Sclieduled Castes and
Scheduled Tribes. This attempt of
cutting down the wducational conces~
siong of the Scheduleq Caste and Sche-
duled Tribe students has been there
because the discredited Government
that has fallen ncw, has yielded to
the pressure tactic, of the NDP which
represents the dominant community in
Kerala, Thig commnunity hag only 12
per cent people in the State, but they
monopolise nearly 85 per cent of the
government jobs, particularly, class I
jobs. They have organiseq another
communal politici:l party known as
the Nationa] Den ocratic Party. But
actually it is a Nzir Domination party.
This party has been clamouring for
monopoly of power. They never suc-
ceeded in the :ecent decades. But
now they have been insisting that the
reservation policy shoulq be given up,
that the roaster point system should
be abolished. Recently they have con-
ducted a satyagraha just in front of
the office of the Kerala State Public
Service Commission demanding of
abolition .ot th¢ reservation polcy.
That is the party which is one of the
constituents in ycur party, in your so-
called democratit united front. It is
an unholy front. They are conspiring
against the dow. -trodden people and
this dominant c¢ommunity which has
organised a political party to take the
country century backwards, fas now
succeeded, Sir.

The Chief Muister, Mr. Karuna-
karan, had the audacity to say, to
mislead the people that he himself is
a Harljan. He hay been colluding
with his own community men who got
organiseg in the Nair society and the
NDP ang he ha; yielded to the pres-
sure of the people of that community.
What wag that Government doing?
This budget is ¢ product of that Gov-
ernment doing? This budget is a pro-
duct of that Gcvernment, That Gov-
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ernment hag fallen but the ghost of
that government ig still haunting the
State. They have produced a budget
which is anti-people, an anti-under-
dog budget. The budget is very sur-
reptitiously woven to defeat the Inter-
esty of the weaker sections in the
State; that {s what is reflected in the
budget. I do not want to say much
on that subject, there are certain other
things alsg to be talked about.

What about development? It you go
through the provisions made for the
development of the State, the position
is much worse. I wag referring to the
inadequate percentage of the Central
contribution towards the Plan fund,
Kerala has always been demanding
that because of its special problems,
because of the peculiar position. It
shoujq be given the highest percentage
of the Central contribution towards
the Plan fund. That ig not there, that
is not envisageq by the Central Gov-
ernment in this budget. Then, 8ir,
there is some sort of a wrong impres-
sion that Kerala has got a lot of water.
I am happy that Kerala has fairly good
quantity of water, but the impression
in Tamil Nadu is that a lot of water is
being wasteg through the rivers of
Kerala flowing into the Arabian Ocean.
But, Sir, that is not the fact. The fact
is that even in this month o March,
some two weeks ago, there have been
press reports that the periyar has
been eroded by Saline waters of the
sea very near Alwaye which is the
source of drinking water for the Cochin
city and nearby areas, At the point
where we collect drinking water for
distribution to the city, saline water
is coming from the Arabian Sea and
getting mixed with the fresh water of
Periyar. The result Is because of the
high percentage of salinity of the
water, the entire Cochin area and its
suburbg were supplied with saline
water. Moreover, al] the industries—
fertiliser and chemical—which are
situated on the banks of Periyar river
had to be closed down. This is a
serious problem which cuts across the
very developmental activities of the
State. The impression in some other

»
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quarters is that Periyar water is being
wasted_ But ‘what is the truth? Al the
recent reports indicate that that im-
pression is wrong The salinity of
water has to be prevented and the
Periyar river has to be given more
water. Periyar river can be given
more water by diverting water. The
Idumalaiyar scheme 'which has been
presented, can be implemented with
hundred per cent success. The Idu-
malaiyar project can divert much more
good, fresh water to the Periyar river.
That will solve the problem of salinity
of water in the Periyar river,

Sir, I am speaking about the Periyar
river because I come from that area,
But the other rivers are also in the
same condition. Most of the rivers
have been polluted by the factories
sending their wastes into the channels,

One more thing I may be permitted
to say. What about power? We have
passed certain legislation last year or
so preventing the undertaking of new
projects—whether it is hydel or irri-
-gation—without clearance from the
Central Government. Keraly cannot
undertake earmark or prepare any
new project because it has to get the
previous sanction of the Central Gov-
ernment by way of safeguard for
preservation of forests. 1f we have fo
prepare a blueprint of the project, we
have to get clearance from the Central
Government that the area is free for a
project, otherwise they wil] say that
we are simply destroying the forests,
Actually, we are not destroying the
forests. The forests are being destroy-
ed by timber contractors, not by the
projects. I suggest that the Central
Government should Khave g liberal look
towards the problems of Kerala which
is capable of preparing so many pro-
jects—hydel projects, irrigation pro-
jects—but most of the projects we
cannot undertake because of the Pre-
servation of Forests Act.

MR, DEPUTY CHAIRMAN. Please
conclud & now.
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SHRI K, K. MADHAVAN: I am
concluding. What 15 the social attitude
of this Government, ag reflecteq iIn
this Budget. We can divide the Bud-
get intp two halves—one part is the
developmental part ang the other ig
the social svelfare part. Neither In
the developmental part, nor in the
social welfare part, this Government®
is going justice to the people. In the
developmental part, the Central Gov-
ernment does not give proper justice
to the State Government, In the
social welfare part, the State Govern-
ment itself does not give justice to
the poor people of that State. That is
the signal State of affairs in that State.
Kerala js g State which has gone far
in advance in terms of implementation
of land reforms. But a very small
amount has been earmarked for that
purpose. The real problem in the im-
plementation of land reformg is the
bottlenecks because of financial diffi-
culties. If Central assistance ig avail«
able in llberal terms, certainly Kerala
will be able to implement much more
lang reforms with much faster speed.
So, land reforms reguire higher pri-
ority which is not given here. De-
velopment activities like new projects
are not given proper opportunities,
social welfare schemes are not given
proper importance. Then programmes
for the Scheduled Castes ang Schedul-
ed Tribes, especially their education,
are not given proper importance
Then, what else is there?

Sir, the Left Democratic Front Gov-
ernment can take the credit for im-
plementing so many soclal welfare
measureg and So many pension
schemes, But those pensions have
been cut down. For instance, the agri-
cultural workers’ pension hag been cuf
down. Mostly it js the Harijans—the
Scheduled Castes—and the Scheduled
Tribes who constitute 75 per cent of
the agricultural workers. The pension
for agricultural workers is for those
who have attained the age of sixty
years, and for those people the pen-
sion itsel? hag been cut gown. What
a merciless act of very cruel pe0p.1e
who have come to occupy the seats of
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>wer! I can only feel sorry for the
mal] men occupying big places,

That ig why I oppose this measure
‘ich hag been necessitateq because
¢ the artificial creaticn of a Govern-
1ent which could not exist.

Thank you, Sir.

SHRI C, HARIDAg (Kerala): Mr.
Deputy Chairman, Sii, I welcome the
{erala Budget present-d in this House,
In the Budget speech 1 would like to
ay a few wordg on the political situa-~
ion in Kerala.

I also welcome the action on the
{eraly Governor who recommended
he dissolution of the Ministry to the
2resident after it lngt the majority.
When Mr. Karunakeran was Chief
Minister the Opposition, particularly
Marxists, saig that his Government
was a Casting Vote Zovernment. But
when it lost majority and tlie Ministry
wag dissolved, on what account did
the Marxists demand that they should
be allowed to form =z Government? If
they form a Government will it have
the majority? The 21-month rule by
the Marxistg proved that the Marxists
do not believe in democracy. Now a
strong United Demceratic Front has
taken shape in Ker:z'a which believes
in actual democracr and Gandhian
-socialism. So, I request the Central
Government to holg «lections in Kerala
soon. Marxists or their Left Front
will never rule Iearla. Their 21~
month tule proved this fact. If elec-
tion is held, the 1/nited Democratic
Front will come to power with thump-
ing majority.

Sir, the Kerala Budget hag been
presented as g deficit budget. Kerala
ig g small State but its literacy per-
centage is very high. Unemployment
ig a major problem in Kerala. To
solve it it is very essential to set up
jndusrtieg in Kerala. ZElectricity, water
ang other raw materialy are available
in Kerala in plenty to set up indus-
tries. The Central Fovernment should
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consider setting up of industrles in
Kerala for its overall development.

The Centre should consider setting
up of 5 coach factory in Olavakott.
The ports in Kerala, including smaller
and major ports like Cochin, should
be got developeq for import-export
purposes. For the industrial develop-
ment of Malappuram, Palghat and
Trichur, it is all the more essential to
develop the Ponani Port. I also thank
the Central Government for the ap~
proval given for starting the Calicut
Airport, I request the Government
to start its work without any further
delay.

Keraly i a State where various pen-
sions such ag unemployment allow-
ance, pension for agriculturists, pen-
sion for oldage, widow pension etc, ete.
are implemented. More fund should
be allotted in the Budget for the time-
ly disbursement of these pensions.
The economy of the State depends on
production of rubber, cashewnut, co-
conut, areconut, pepper, etc. Import of
these items should be stopped imme-
diately for the survival of this State.
The Centra) Government should con-
sider this issue,

Most of the persons working in Gulf
countries are Keralites. They ‘work
there tirelessly for their bread and
butter. Every year Rs, 600 crores
reach Kerala from Gulf countries. The
Government shoulq encourage them to
invest thelr money for setting up of
industries in Kerala. Provision should
be made in the Budget for this,

Sir, the communism of the Marxists
is entirely different now. The parties
ang groups which support them are
Left Front and the parties and groups
which keep away from them gare dis-
sident Right Front, as they say. Their
only intention is to split the United
Democratic Front in Kerala, Ag re-
gardg CPI they have got difference of
opinion within the party. Their thinlk-
ing is whether they should part com-
pany with Marxists or should join.
hands with Congress as they did from
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1970 to 1976 in Kerala. 1 feel that
they should come out of the Marxists
Front without any further loss of
time. Sir, we have got sympathy
towards the Congress (S)—Sarad Pawar
group. Now they are in the hands of
Marxists, They are now actorg in the
Marxists’ drama. They should come
out of the Marxist fold; otherwise, they
will be in danger,

Sir, lastly, I once again support the
Keralg Budget presented in thig House,

Thank you.

SHRI ERA  SEZHIYAN (Tamil
Nadu), Mr. Deputy Chairman, Sir, 1
will not go into the political aspect
about which yesterday in this House
and previously in the other House
critical speecheg were made about the
double standards of the Governor in
asking one set of persons to form the
Government and to send away another
alliance when they latter are prepared
to form the Government. A strange
arithmetic is now operating in Kerala.
We talk of modern mathematics,
modern arithmetic in schools, but here
i8s a modern political arithmetic in
Kerala where a party and an alliance
of 67 out of 141 is allowed to form the
Government claiming that it is viable,
whereas the Opposition with 71 out of
141 when they come forward, is con-
sideregq to be not sp viable, Sixty-
seven out of 141 was considered more
viable than 71 out of 141. This kind
of double standard has been perpetrat-
ed by the Governor there. Sir, in this
respect, 1 would state that not only
has the double standard been now
perpetrated there but this has been
going on in other states for a long
time. It hag crept intp the Central
Government also. What the hon.
Home Minister says 1is not followed
honestly by the Minister of Finance.
What one hang gives, the other hand
takes away, even though “Hand” is a
symbol of that party.

Sir, yesterday, when the hon. Home
Minister, (3lanl Zail Singh, was reply-
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ing to the debate he stateq that th
Government wanteg to get thig Re
solutjon approved by the House so tha
elections could be held in due cours(
of time, that is, within six months
which wag constitutionally and legally
provided, but the Opposition wantes
revocation of the Proclamation. He
came forward with the plea that early
elections will take place, and everyone
who spoke from that side also said
that early electiong would take place
in Kerala. I doubt very much. That
may be opinion of the Home Minister.
But what the Home Minister proposes,
the Finance Minister seems to be dis-
posing.

The annual financial statement is
given to ug with the Budget estimates
for the year 1982-83. If it is true that
elections are going to take place with-
in six months or within this year,
1982-83, adequate provision should
have been made on a realistic basis.
Ags per accounts of the actuals for
1979-80, Rs. 220 lakhs, rupees two
crores ang twenty lakhs were spent
for the conduct of the Assembly and
the Parliamentary electiong in the
State of Kerala in January, 1980,

Though the Government claims that
the prices have been controlled, I do
not think that the prices have come {o
the level of slashing them further
down. In the Budget estimates for
1982-83 they have allocated g sum of o
Rs. 24.32 lakhg for the conduct of°
elections. If they are very sincere, it
they are very honest, 1f they mean
business of holding elections in that
year, not less than Rs. 250 lakhs would
have been required. As per the past
experience In the 1980 elections in
January, Rsg, 220 lakhs were spent. The
actual for 1980-81 has been Rs. 79.72
lakhs. For revising the electoral rolls -
for the year 1981-82, the reviseq esti-
mate was Rs. 32.53 lakhs. Everybody
knows that there wag no general
election In Kerala in 1981-82.
But for the year 1982-83 a paltry sum
of Rs. 24 lakhs only has been given,
which shows that the Government is
not serioug at thiy stage about conduct-
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1g general electiong ‘n the State of
.erala, This goes conirary to the as-
lrance given by the Minister.

As I said, the price: seem to have
allen so drastically in the State of
lerala that the Finan:e Minister has
evised, slashed, the .slimate about
tousing from Rs. 5.07 vrores in 1981-82
o RS, 3.76 crores in the present esti-
1ate for 1982-83; abo it the economic
lervices, especially ‘“Co-operation”’,
rom Rs, 12.97 crores tr Rs. 6.80 crores;
wbout sofl conservatio: which s a
frave problem in the State of Kerala,
rom Rs. 3.98 crores t¢ Rs, 3.47 c(rores;
ibout dairy development from Rs. 2.90
. PM. crores to Rs 1.89 crores,
fisheries 1240 cror: last year; this
year it is 12.27 crores Community De-
velopment—they spen Rs. 37.72 crores
in 1981-82 now it is Rs. 35,51 crores;
Village ang small indistries for which
30 much is being ta'ked about, last
year Rs. 7.83 crores (revised estimates
for 1981-82); for 1932-83 because of
the fall in the priceg 't has come down
to Rs. 5.5 crores; Irrivation drainage—
last year it was Rs. (4.06 crores, now
it is Rs 853 crores Even on the
capital account of sorial and commun-
ity services the revised estimate for
1981-82 was Rs. 30.64 crores, and in
the new Budget it hzs come down to
Rs. 25.34 crores. The is the way in
which the Governmeat is allocating
funds, On the one hand they pro-
mise. . .

»

MR. DEPUTY CH4IRMAN: You will
continue after lunch

TF FY FTAATET &Y I AF F
fag waftg sy s &

The House then ad.ourned for luncr
at one minute past cne of the clock.

The House then a {journed for lunch
at three minutes past two of the clock.
The Vice-Chairmap, (Shri Dinesh Go-
gswami) in the Chaix

SHRI ERA SEZ {IYAN: As I was
explaining just befo-e the lunch recess,
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there has been g tendency on the part
of the Government to reduce the allot-
ment to various sectors. The Govern-
ment has been reducing the budget
estimates for 1982-83 from what they
were in the revised estimates for
1981-82, in respect of housing, cooper-
ation, soil comservation, dairy develop-
ment, fisheries, community develop-
ment, village and small industries,
irrigation and drainage, and capital
account for social and community ser-
vices. If this Government had been
very honest and sincere about conduc-
ting elections in Kerala in the coming
year, they should have allocated more
funds for the purpose. As I explained
earlier, for 1980 January electons they
had shown an amount of about RS.
220 lakhs. The Government have been
saying that they are going to conduct
electiong in the coming year, within
six months, But the amount allotted
is only Rs. 24.32 lakhs. This itself
shows that the Government do not
mean business or, otherwise the assur-
ance that the hon, Home Minister has
given is not correct.

There has been another aspect about
elections to the Rajya Sabha. The
elections had been announceqd and even
nomination papers had been filed.
Subsequently, quite suddenly they dis-
solved the State Assembly disabling the
State of Kerala to send their represen~
tatives to the Rajya Sabha. In adopt-
ing this procedure, the Central Govern-
ment have followed a double standard.
I will recall to the House what happen-
ed in 1968 when the then elected ‘Gov-
ernment in Uttar Pradesh lost its maj-
ority. At that time, the Governor sent
a report to the Central Government on
February 22, 1968, wherein he said:

“There is alsp the consideration
that as many as 12 Members of the
Rajya Sabha will pe retiring shortly
and the State Legislature has to elect
new Membersg jn their place. If the
Legislative Assembly is dissolved
now, new elections may not be pos-
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sible till such time after the next
rainy season and until then the 12
seats in the Rajya Sabha will remain
unfilled. Leaving such g large num-
ber of seats from UP unfilled in
Rajya Sabhy will not be in the inter-
est ol the State and for that reason
also, I do not think it desirable to
dissolye the Assembly at this junc-
ture, But I feel that it would be in
the best interest of the Stale jf the
functioning of the Legislative As-
sembly is merely suspended.”

Therefore, what happened in UP in
1968, when the Government there fell,
when the Ministry there did not have
the majority, is revealed by this .This
Governor, in his wisdom said that
there was the piennial election coming
in ten or fifteen days and, therefore,
he thought he should not Jet the State
go unrepresented in the Rajya Sabha
and, in the larger interest of the State,
it was only suspended. Ironically,
the elections were held after fiffeen
days after which the Assembly was
dissolved, In April 1968 it was dissolv-
ed and on the 22nd February, the
‘Governor had written stating that
the House need not be dissolved, but
be kept in suspended animation, So,
what ig sauce for the goose should be
sauce for the gander also. So, what
they allowed in UP in 1968, should have
been allowed in 1982 jn Kerala also
and in Assam also if they have any
care for these things. Therefore, 1 say
that 5 double gtandard has been adopt-
ed.

Sir, as T explained to you, even
though thig Government has been uni-
formly reducing the allocations for
various things, there is one department
for which sufficient encouragement has
been given. The Budget Estimates for
1982-83 show an enormoug increase, an
increase by leaps and bounds. for the
police department, The Revised Fsti-
mates for the year 1981-82 show a fig-
ure of Rs, 31.07 crores whereag the
Budget Fstimateg for 1982-83 indicate
that the allocation has been escalated
to Ra 4337 crores that is o sum of
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Rs, 12 crores more hag been added for

police department. For jails also, 1
has been increased from Rs. 160 lakhs
to Rs. 181 lakhs. Therefore, there isa
huge increase in respect of police de-
partmeni and there is a huge increaset
in respect of the jail department, but
not sufficient provision has been made
for conducting the election! I do not
know what Mr, Zail Singh is going 1o
say and what role he is going to play,
whether itis going tobe a tragedy or
a comedy, whether he is going fo play
the role of Adols Hitler there or of
Adoor Basl. I think persong from
Kerala wil] understand what I mean by
Adoor Basi. Adoor Basi is a come-
dian there. 1 do not know  whether
he would assume the rule of Adolf
Hitler, the role of a dictator, or the role
of Adoor Basi, the role of a comedian
in the political drama there,

Regarding the Supplementary Bud-
get, Demands for Grants, I want to
draw the pointed attention of the Min-
ister to the very many lapses that are
there, to the very many errors and to
the very omissiens which by them-
selves will preclude consideration in
this House as well as in the other
House. Whenever they come to Par-
liament, they cannot simply throw
some documents on the Table and say
that the Members should approve them.
Sir, this is the third Supplementary
Budget and in the case of Assam also
it has heen put as the second .Supple-
mentary Budget here. Nothing hasg
been given. But I can tell you that
earlier there were two Supplementary
Budgets, one in July 1981 and another
in December 1981. Seo, this the third
Supplementary Budget,

I see that there are many items
which should have been included in the
earlier Supplementary Budget itself.
For example In Demand No. 2, against "
Item No. (k) and (1),  foot-note has
been given like this: “As per G. O.
No. 279 of 1981, GAD, dated 20th Aug-
ust 1981, the number of Members of
the Commission has been enhanced
from six to eight and, consequently,
certain additional] posts have been

createg and Supplementary Grant for
]
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expenditure i3 now asked for.” They
had one , Supplementary Budget in
December and thi; was the decision
taken in August. Why could not this
have been includei in the December
one, 1 do not know. More peculiar is
that in this Supplementary Budget,
some expenditure incurred jin 1981
in respect of the Republic Day cere-
mony has been in:luded. I think you
follow my argument, The Republic
Day comes in Junuary 1981. That
means, the exp¢nditure should have
been correctly inc udeg in the 1980-81.
Supplementary Budget. They did not
do that one, They did not take note of
it in the 1981-82 Budget, not i1n the
first Supplementary Budget in
July. It was not included jn the Sec-
ond Supplementary Budget of Decem-
ber. Now they cone to rectify the ex-
penditure incurrel for the Independ-
ence Day and Republic Day celebra-
tions of 1981. They have put it up.
Sir, in these thin;'s the House ig being
taken for a ride.

One more poat a very important
one relates the amounts withdrawn
from the Contigency Fund, to regula-
rised for New Services by a taken
grant here. Sir, 1s you are aware,
there is 5 Financial Rule in respect
of the Contigency Fund that whenever
an amount is withdrawn from the

Contigency Fund. Supplementary Esti-

mates for all oxpenses met out of
withdrawal from the Contigency Fund
shall pe presentcd to the ILegislature
in the first Sess on immediately after
the advance iy ;anctioned. This isa
regular one applicable here ag ‘o most
of the States. I was not able to get
the Financial Rules for Kerala. I do
not think there would be any differ-
ence, subject to the one that if they
have not taken that into consideration,
that should have been included. In
many items they have not followed this
one. For examjple, Demand No. VIII
Page 9. They sa'd that on 6-7-81 sanc-
tion was accordid for the creation of
101 posts of pueons, simultaneously
abolishing equal number of posts of
Excise guards. It is a new service. That
means, if it is 2 new service that can-
not be taken oiit of the Consolidated
Fund or out of the already allocated
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demands, They have necessarily to go
to the Contingency Fund and come up
for a Supplementary one Sanction was
given on 6-1-81, There was a demand
in July, again there has been another
supplementary in December, In both
the gupplementaries they have misera-
bly missed this one.

Certain thingg are intriguing to me.
Take for instance, Demand No. XV.
I think Mr. Zai] Singh will be better
than anybody else to explain  this.
Under capital section an item 11
Police, a sum of Rs. 100 has been
the demand. In the foot-note  they
say that it is a token grant for a
non-budget item.  What does it
mean? For a new service when they
come to the House they should indi-
cate the full extent of the expenditure
on that. Unless they tell us, about the
tota] cost, what is the basig on which
House can give you the vote?

Suppose it is going to cost Rs, 2
lakhs and you ask a token grant of
Rs, 100/-, in that case, the House
should be made aware that it will
cost Rs. 2 lakhs and that you have a
demand of Rs. 100/- and balance to
be met from savings. In Demand No.
XXV-Labour and Employment — in
the footnott under (an) they have
stated that in October 1981, the Go-
vernment sanctioned the scheme for
financia]l aid to construction and
guarry workers, Ag it constituted a
new service, a supplementary grant
is sought. They have provided only
Rs. 100/-. Now, we do not know
what is the total amount that is going
to be spent. Tt means that you are
taking approval only for Rs. 100/-
and not for the entire amount. The
entire cost of the new service should
have been intimated in this item.
There are many other similar cases.
In very many places they are silent
about the actual expenditure and they
are taking this House for a ride bv
providing only Rs. 100/ here and
there. This showg that the Govern-
ment either in their hurry or in their
complacency or in their attempt to
take the House for granted. have put
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some figures which do not follow any
financia] rules. It is a very illegal
and unconstitutional way of drawing
amounts. In one place, an advance
has been taken for construction of
schools, They have put the expen-
diture as Rs. 100/-,  Probably it
may cost several lakhs. They may
take a balance from savings. When
they come for allocation, they should
indicate the total expenditure on the
new services. The whole thing has
been done in a hurried way both poli-
tically and financially. They are tak-
ing this House for granted. 1 appre-
ciate the hurry with which the Fin-
ance Minister comes tg the House.
There is a Department here, that is
the Finance Ministry. Why are they
not going through these details? When
a person like me, by spending a few
hours, is able to point out so many
financial inconsistencies and irregu-
larities against the financial rules,
why cannot they find out these
things? If you want, I can give a
note on this one and he should try
to explain as to how these things
have been allowed to happen,

The Home Ministries doing every-
thing in a way which is not proper.
The Finance Ministry is at logger-
heads. State elections are to be
held, that is what they say. But no
adequate provision for elections has
been made. That means that they
want to convert Kerala as a Police
raj. They do not want to run it as a
democratic State as per the consti-
tutional provisions.

Wy Addg A qEm (3o
WaW) : SUgWIEAw Warew, ¥ Fu
iy fasf st Y s agT &
grer @ 77 &, "o faurd & I
@ ¥ fag @sT gwr § AR, oW,
¥ wawT &1 AU AW e F w4
§ TR T g § ) N,
T 67 AEF AEAT g F wrowy
AT AT IF M FIF wex
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a5 & g g 3w ¥ awdfar
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T AW FT AIHAAF QI 9= o A
&HaT 7 g 1 A, § day v §
E’fﬁ?ﬂrﬁ foa IFT FT ST T
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Qe AR fmawg § ¥ mw &
qrfedi &7 AGT-HAT WX FHAT AT
W g fER F o' owoad
gfet Jqd WA A oW F T q—
o wam § Oew ot v
g AR ¥IW F W W o afent §
9T F Fr famw s &, fErd
&1 fogem, faerd ) @wer fars
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WM F T ¥ 9 A8 @
T | Y m @ o FraAm
N T AW FY T, GEeEE
#F] g, ™ ozw o gw W 49
Wa‘m,mdaﬁwiaa‘m
T ¥ AT Fg UL ¥ W O
At 7 qAET T @ ;T X
far garems & v s G @
guEar ® aEer iR fqErd &
AT B AT FE IATA FT AGIT
Fifag 1+ afk g fana) 7 gwAar
Y qET AT AW dd qdr woEy
Frn wg AW A} uefEw arfedy
F AT FH H FH 9 &I T
g, M F W 9T uFEET gN,
wF fa=ure ghm, uw FEw g,
UF HTEI SN AT TH &7 ;M9 A
TG AT | WY ¥ € R oA @@
¥e P § A TR FicrgwA F
Y F IS FEFIT § AR A
o AEFITT FT AR FET F 0
T W F@1 § ™ @ F osw
w ag wigw for @ § 0 swEy
¥ gg Toifge 98 79 9, g9 A9
gg w fF agr a0 99 gy
ady foafa 7 w0 o9 oAFR F@
§ & agf Swrifex vz a@mn
S| & gt At 9 arfedt &
WANHT AT FT WT WY KA A
TSAT #7 70 GgEa ! e gan
UF ERd T8 W ¥ fF 275 w0
FT A 497 4T | g 97 &9 & |
fogelt WFTT A & 275 FE
FT W FET 9T Fwq ¥ fay iy
WY G T AMae Foawe
N wew Wl B oA R e
T fadw a4i 7 F@¥AET 1 W9
oW siEd, AfFT FEEAT F AT
a7 St Wt W ¥ g g I
wiw Y s 1 ol smo o)
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FgAT Jear § 5 gW 30 @R A
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i T f e §
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AT ¥g  I9E g0 I AWT |
gt atag wifgg wr f& mqo
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AT Fga T F [ WFE FY
dw fear g | few ® awe m
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frave § o g o Iy e
aursrREl  # frwrar st @ ag
fedw wwz aifgen §) S fea
IvE g gAY g A iy gw
Wy fedw & ot 7 3= o )
AWET G GY dfqem % wig faa-
AT BT qX QT g€ § WX SoIEE )
R N WR o) § w
WY v A mfea s dr)
AR 99§99 AT G A
Tefter faar s weomraor A agi &
AT Y ufwiea  qAm ¥ fol gemy
ogfearay, 1981¥ram Yo wm
FEOTHLN & T8 o 67 THo TAo To
FTAEEAM T QT HI AR & A6
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g | ag AW wE-EE g | ARad
Hgmrag ofge arfs soEe, ¥ T
I AQFT @R A T fam
fafra g &7 w=<&F Ima ¥ fom
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TE hfaegdt S ST fgor & 8
ag g% frdw g A @ gan f@
af tog gufram =i =
sER WAl ) gfonfsg & g
AOAT WA AX  TAWT @S § !
TAHE T et KA § Ay S e
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*SHRI O, J. JOSEPH (Kerala):
Mr. Vice-Chairman Sir, 1 am sorry
to point out that nothing has been
mentioned about the economy  of
Kerala in this bill. It could not be
expected of them either, Therefore,
I would just want to mentiop a
few things in general.

My friend who spoke jpst before
me has mentioned about the Coir in-
dustry. Therefore, 1 woulg like to
start with the coir industry. There are
several lakhs who are depending on
this industty. In 1969 when
M. T. V. Thomas was the
Minister for Industries he had de-
manded an amount of Rs. 15 crores
for the revival and revitalisation of
this industry. The Central Govern-
ment had granteg only Rs, 4.5
erores. It i8 not possible for these 5
lakhg of workers to survive without
the revitalisation of thig industry, We
had pointed out that such a major
export industry should not be neglec-
ted and therefore the export trade
should be taken over by the Central
Government. But they are npot
prepared to take it over. The raw
material for the industry is the coco-
nut husk which is available in Kerala.
The Central Government is not even
willing to empowe; the State Gove-
mment to arm itself with monopoly
procurement rights to procure the
faw coconut husks. This fs sea-
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sopn for procurement of husks. But
when the Karupakaran Ministry
came to power they dispensed with
the services of officials who were en-
gaged in procurement. Not only that;
he had given the procurement in the
hands of hoarders and blackmar-
keteers, There will be mass starvation
deaths among the workers after two
or three months as they have no work
already. About 28 deaths have al-
ready, taken place among the child-
ren of workers in the coastal areas.
Therefore, this industry is facing a
very serious crisis.

They had granted Rs. 4.5 crores
for purchasing coir products glutting
in the market during the Nayanar
regime. The State government gave
Rs. 2 crores. Rs. 1 crore was given
to the welfare fund, But these gentle-
men who talk about democracy and
the commopn people did not give a
single paisa for the welfare of these
workers, On the other hand they
have beepn making all kinds of con-
; cessiong to the big capitalists,

Sir, I would deal with politics, de-
mocracy and all that later. When this
ig the plight of coir industry let us
examine the plight of another impor
tant industry of the State—the cash
ownut industry. About 1.5 lakhs o
people are engaged in this industry
Five lakhs people are depending or
that industry for their livelihood
Thig is the season for procuremen
of cashewnuts. On the basis of las!
years experience we need Rs,  4C
crores for procurement, The annua
income of a worker on the average
is of fifty to sixty days work. Now
they bave started giving all kinds of
facilities and concessions to private
industrialists for procurement. The
government and the Banks have ad-
vanced only Rs. 10 croreg to  the
Public Sector. Last year when a far-
mer fetched nearly Rs. 9 per Kg. this
year he is getting only Rs 4.50 per
Kg. for raw cashewnut, For mono-
poly procurement the actual need is
Rs. 40 crores. and this sector Is not

*Engﬂsﬁ translation of the original

speech delivered in Malayalam.
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getting sufficient funds.  Therefore,
there are no prosects for employ-
ment in this fielc either. Who was
ruling the State? Mr. Karunakaran.
Now the Governor is ruling the State.

Another import.nt industry is the
handloom industry There is a crisis
in this industry pot only in Kerala;
but in other State; also, There is a
glut in the marker of handloom pro-
ducts worth Rs. 100 crores, Where
these products are to be sold out?
How the workers will survive this
crisis? Another thing which I want
to point out is about the plight of
fishermen, Village societies were for-
med to give some relief to the fisher-
men from the clutches of middle
men. Now, all those societies have
been rendered ineffective.

In the field of Bidi industry also a
Society was formed by us earlier.
Their products ar; now being export-
ed to countries like Switzerland. As
it is done by g Society they could not
indulge in any malpractices in that
industry. But now the Central Go-
vernment had inposed exorbitant
excise . duty on that Bidi also
and as a result, that indus-
try is also on the verge of ruin. Thus
it has been prove | beyond doubt that
the Central] Gov rnment has always
been trying to nin the 50 lakhs of
people out of a ‘stal population of
2.5 crores of the State of Kerala who
are depending 01 these industries.
That is their cliss character. They
are not bothered about the plight of
the common peonle, They talk about
democracy, Wh’'s democracy it is?
Their democracy is for the rich peo-
ple. I would conie to that later.

What is the pilght of the farmers?
The question of -ubber was mention-
ed here. They zre importing rubber
now. Why they :ire importing rubber
now? They are importing it for the
bonefit of the tig monopoly capita-
lists; not for anybody else. Why
cannot they make arrangements for
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the development of the rubber indus-
try? I would like to ask them whe-
ther it ig pot a fact that all of us
from Kerala including Mr. Karuna-
karan had come here to request them
not to import rubber. Still they are
importing rubber because they want
to ruin the rubber cultivators in Ke-
rala. 1 know that the Finance Min-
ister would reply that they are im-
porting 30,000 tons of rubber simply
because there is shortage of rubber.

Then what about coconut oil? Ther=
is plently of coconut oil for the onsum-
ption of the entire country, In spite
of that coconut oil also, js being jmp-
orted, What for they are importing
coconut oil? It is like the import «f
stainless steel sheets which wag dis-
cussed here yesterday. Coconut oil is
sealthily being imported into the coun-
try. The Prime Minister even entered
into an agreement also for importing
coconut oil while she went abroad.
Everybody protested against this im-
port, Sir, this is how they are helping
the coconut cultivators.

Now let us take the case of pepper.
I have never heard about the import
of pepper in my life. Foreigners came
to Kerala in the past for spices like
pepper. Now, pepper, copra and all
that are being imported. This policy
of importing rubber, coconut, pepper
etc. would completely ruin the cultiva-
tors in Kerala. This is what has been
happening here. in whoever has been
power. Are they conscious of the pro-
blems of farmers?

Now I would like to mention one or
two things more, This budget would
ruin the common people and the far-
mers. Many people are relentlessly
talking about the problemg of farmers.
Last year when crops were damaged
due to flood the Nayanar Government
decided to pay RSs. 165 per acre as
compensation to farmers, The
Karunakaran ‘Government redyced it
to Rs, 35 per acre.

Now what is the plight of the atrl'leul-
tural workerg and the weaker sections,
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The Nayanar Government introduced
the pension schemg for the agriculture
workers. My frieng My Haridag said
50 many things here. Now they have
stopped payment of the agricultural
workers’ pension, Why they are not
paying it?

Similarly it was decided to give Rs.
50/- ag unemployment allowance to the
unemployed youths, Our Finance
Minister said in the other House that
if it is given in Keraly it would have
to be given in other States also. So
they have stopped that also. Is there
any justification for that? Out of Rs,
12 crores set apart for that purpose
only Rs. 2 crores has been disbursed.
They have failed to utilize this Rs. 10
crores for the purpose for which it was
earmarked. What was the policy ot
the Central Government in this regard,
They were making all kinds of excu-
ses that it is counter productive and
all that, Let me ask these gentlemen
how much concessions they were

making to Birlas and Tatas.
How much  is being paid as
Daily Allowance, How  much
money  advanced to industries as

loans has been written off? Now they
cannot provide employment to the un-
employed youth, Then why cannot
they at least give an ynemployment al-
lowance. If they cannot give it I can
only say that it is an anti-people po-
licy. This Budget also reflectg the
policy of the Government,

Mr. Mani claims now that he was to
present a more progressive budget. It
was then Mr., Nambadan withdrew his
support. I do not know what was
wrong in our budget whether it pe the
write off of loans to farmers, pension
to Agricultural workers or allowauce
to unemployed youth. I do not fird
anything iike that in their budget, But
I find something about the police, After
the exits the Nayanar Ministry about
100 murders have taken place, 't was
the members of the party of the hon’
ble Member who spoke before me, who
beheaded members of my party and
threw their heads on the culverts, But
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after the installation of the Karna-
karan Ministry people are committing
suicide in lock-ups. They could not
rule for 3 months., But hundreds ot
murders have taken place. It was a
Congress(I) member in Bihar who said
that attempts were being made by a
Congress Minister to assassinate him.
This ig the type of things that are tak-
ing place in Bihar and U.P. There-
fore, we must be glad that things did
not go that far there under
Mr. XKarunakaran.

Now I do not want to speak much
about politics, My friend Mr. Harldas
expressed the bope that the CP.IL
would join them shortly. 1 have only
one thing to say, He might be dream-
ing. He is an youngman. He is also a
friend ot mine, Let him go on hoping.
My CP.JI. #riends are unfortunately
not here to reply fo him,

Another thing I want to say is that
all trouble in Kerala are solely dueto
the Indian National Congress. They
were creating troubles all along. Now
people are resigning from their party
in Andhra. I do not want to say any-
thing about the quarrel between the
mother and the daughter Ii is such a
perty which is how coming to :dvise
s 13 what we shouid or should rot do.
Out of the 40 per cent voters who
exercised their franchise they had
secured the mandate of 25 per cent.
Out of the 250 members of this tlouse.
how many are present and how men
would raise their hands, That is why
I say that they need not preach demo-
cracy to us, This is all that T have to
say. Thank yvou.

it wafera e (TUw )
s, ot ag Afemm fae a=q &
gy Jeft ot ¥ wyr ¥ g Ay
T & faw & ggr gwn § oot oW
A g »ff g Sy S iy agt §
E A g OY, dFde oA W
e ousa ®X Y J, FHT F WX
q¢, ®FIifas qETHAl w1 AT )
TFAfa® ZAl F1 A WEEE §, T
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WY IR P ) I amgwar #
o e w § qw asar §, Afeq
qa7 98 Iaw g & f faw mms &=
Hag R § av oo F BT, ..

qF AEAR taer o gawm &3
gl

it warfora @ v ¢ g, A
#3 R, Jr Ay goeT §, @Y =W
WHE &9 H a6 § Apaa & fqq
T TG FAE T @ §, I wEw
wgeT qare ¥ I 1 FEAT AE ) qgq
g Y 717 Bifsy, ufvgre #r a7 wifew,
oI & e ¥ WY A 9% @9 9§
¢t fo fgamaw o A faw @ A
Vo o fedaw faor fedt  amede
F¥AT AT AT YA 9, v agi F o
oF fa aqmar ar fagsr way g,
zax fafqaa &1 ot 710 7 Fa7 T
far, @Y fgATee W= & fqura w
# R grzaz aemT A faa oy ey
& FIX | FqTAT TAT 97 SEFT qgT Y
dAarfet @dl, T w9 F § 77 A g,
Iq Y g0 fGar * qr @ w0 AvwaA
Y foar s F A gU gw q@ A A
2T ¥ Y IR 1 FdE 99T g, 9T A
oy, faa<i 1 e T
TR & TV A 3 W1 IqFT FLQAT G 0T
F1E qwa, F{ wat@w, f YA
wad ¥ fad o o T g w AAW-
F1 @Al #g T@T AR Al 7@
I gv &rar frofy wR@ wAq w9
as arat @1 gerd Ay &N, wdr W
st @k qiwer e e &
agt wrear fa wmady, o qf® o
gT SR gIed Y AvwEA F A H
Y fawr &, smar wrf TR {1
AT &
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of0RT, AZ A HAT ® I #
fag gt @, FIE AR A IqW @w
frad am agg 3 4F & ¥
gfeqor w1 uB gt & ) JAF AT A
91 o 8% g wagm N g9t
gT AT AT AT WL 7 § 1 A
3w Fagr gy, AP gww
TR gfasa w2 ¥ A W g
arg § | AfFa w7 g vTU =5
T & for st T T A TR, T
¥ 97 Fvg A faaw @ agier
grlt, sew § s qar gwm, st o
AN AET ABT AW TAT RN I
@, @ & wmmat § & Aeda o
T IR ¥ SArar FE ANSAT T 0
AT A AT AE ¥, FHG  @¥
™ wET AN Y VA wAwET F
meqT §, A fHFATw § oqedn &)
za fod ag ®15 19 v86d 48 4|
@ g fa afxaw ¥ W e WY,
¥ W, feedt & wea w7 aq® §
IHE w8 fgwa f1 & wuilE O
% gaam faeara 99 Usq Fr Y
Ffama § 9 9T & I W @ 8,
fadediemr & w8 a0 ¥ #WW ag
gaay § fy fed sva & fqa war
TR F, FAT AW §, IRST FEar
FF F fad 98 947 ¥ oz
T QAAF I AW Fi HAT @ €1

sfraq, wf-udy dfvaw qge
F faw # ot adfiar Z, qifas ar
Zaftea mriwat ¥ w@ warg
¥ ¥ faa 7 wwwmi 5 agr
A 52B1 TR 9 F, 4N ¥ T
a1, IaF 0% F YA 7 ug @m
frar 2 & | sageAwmic afa-
feza |, a0l ®1 WA W] F
g &, At frga & Bd A1 S s
THYTT @Y AT § 9% HA B, I
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e fear mar g, 1 wafed & ag
HAAAT § f qewm A agwgfa
¢ s R, Foandtww A
ST wafay, ot water ¥ sarer ;o
T A Fag i N oAy AN A
SgHAT §, 9v F dfqww A F
AT I Wl Al F gl F AR
# I $o = 991 e fear @,
3AFT G AT GAT Q@I T 1 qgN
IR 1967 # ag feafr 2w 3% wrf
N 7 8o F 98 Garr 9¢ FE
TR IF @ AT aq7 A F% qO5ql
7ok oot f AR @, dfae
fagaY am fear  war qr, =AR
dorfedt @ 1 xg 7-8 qodt @t
@ @ ag gwig A oaf @
frtwdagaedaft 0 3w &
fra®r maa &), Iqer T
# gyt wifg  gfaema @ Sft g
¢ 3¢ 4% U, GIAWMA 9k F §
- M@ g AN IR AT A1 TR
fad  ffrer wen fqaw F am
fanz @ean § 1 wfea GR 4R feafs
TR L g R oo wr owEd <
Y fr atqd . qrdt ¥ A faay
faefy T 2 war % g wdg A
Fft § o 3aF fad Y =g d vy
R ¥ fad feafeand ad €0
Wi s, mrc I ER A ¥
TAM AT IER AOX A SN
e @, @ & A wwwar f® 2
F qutea av © feg, I 1 AGTqQr
*fed o & T¥ e g §
g Frma 3w ¥ N et w@ AR
F AT AgF F wwen Fr I8 oM
Y anmey #, qgt A qErlew
feafty wY wte mifgn e 2
g1 o) A Wy, e A g
fen o7 wdmr e S wsrifae
IF Q9T ¥ EhT W ¥ WA W

Ly
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( RATT W RS FN, I AT A

MEATT ZIMT | qF WX FE WA
s @t & A gemar fwoewE
w Ft g afwdy, sfefad =r aw
PR @ XFT | gy feafy adt
Wit + T fag =Naq, AT agI@r
fo sta R I 7y feafe sy an
g fr oga 3 o arfqarte ¥ 3%
At & faq awe, usdl ¥ {79 Iy
A{RM qrfed FAr §  IA F1 AW
g 7 & guAq § fs ag o€ §
fir dfaura & S gw WY A @1 §
37 F g A WY gn Al &Y AR
a3 @ ARy . wea R gl
¥ 99 ®1 qrif@ FAr § adr @9
g =T 7 oY g gAY § wled
e feqfa =1 Fgqe BW AT AT
RE  muamma g fa N <[Aw
qFteTa andt wf diaaw ¥ Ag
a ¥ o 78 gar & Y, @m
¥ oaar & & cffad @3 <faum
T, QAT wrate ¥ & wwwan g Fe
G 9T AT R TR N K 971
Farfaa gatfag &ar ., adifs g
A & wr, et 3 fdl O
wr, garl fndard ¥ @ o 30
T A AR frar & Ay akare
@ wafd 9T Wy A F fad
THT AT GF | G I @ I
H; ST A § aq I3 Y FHUAT
wrees &\ ¥ fad § A wmar
froag ¥ra e & g & Qa,
agh ¥ sAar & fga A St Gagm
T a3FTC A T A A JEY T
fo ot dar o1 s a2 T A
TG A & fag (g 38 N g

| AR X ag Taar @ gu G

# gmmarg fo o wafedr H g
Taren 4% 1| 3w fag & <ot fadw
FAE | WF gy § & gy
T TATRC WATE |
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PROF. SOURENDRA BHATTA-
CHARJEE (West Ba:ngal): Mr. Vice-
Chairman, the Budijet that we are
discussing today or rather the Vote-
on-Account, for Korala, has .een
necessitated by the :mposition of Pre-
sident‘s rule in Kersla. Just yesterday
we stood up to prctest against the
imposition of President’s rule in Xera-
la. Yesterday in the course of his
reply to the Assam debate the Home
Minister made a rerark in his chara-
cteristic fashion In emphasising the
virtue that is the ‘-uling party. He
said, “we could have kept the Ministry
as an interim Government on the an-
alogy of what happ'ned in 1973 when
at the Centre the Charan Singh Min-
istry which could 10t face the Lok
Sabha, was continu*d as an interim
Government by the President’’ 1 do
not know whether ‘he Home Minister
of the country was ompetent {o cice
this implicit criticism of the action of
the President on the floor of the House.
I took it like that, that a criticism of
the President’s actica at that time was
implicit in it. That is one point which
seemed very signifiiant to me. I may
be in sympathy with the point of
view that the action of the President
was criticised at that time. But I am
not sure whether tt e Home Minister s
in a position or he was in such g des-
perate state in detending the action

of the Central C(Covernment that he
could not devise a) y better argument.
What happened in Kerala? The ques-
tion was discussed even yesteriay.
The Home Ministir repeated the ar-
gument which war given earlier also.
The Speaker did ro wrong by voting
for stability. Kitability ot what?
Stability of one paticular government.

We have come .cross another fact.
During the Presidint's rule in Kerals,
Advisers were ajpointed and there
was a news item in yesterday’s pap-
ers that the Adviser met the nutgoing
Chief Minister, Mr, Karunakaran.
He was not meeting all the political
leaders. But h¢ met particularly
the outgoing Chif Minister. Perhaps
this lends to the belief that it was
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the rule of the Congress (I) by
proxy. If that is the object, then
the dissolution of the Assembly was
in order to prevent election to the
Rajya Sabha. Digd they not impose
a minority Government in Kerala? If
this is not denigrating the Constitu-
tion, if that is not denigrating the
office of the Governor and, in the
bargain, the office of the Speaker,
what else is it? He who commits
errors and mistakeg shoutgy most and
perhaps that may be the best sum-
mary of the arguments advanced by
the Home Minister yesterday.

The presentation of the vote on
Account today is the consequence of
the imposition of the President’s rule
in Kerala after the minority Govern-
ment which wag installed there
could not be sustained. There was
mo question of impartial conduct
either on the part of the Governor
or the Speaker. Both of them are
supposed to act impartially and ob-
jectively. But objectivity wag to-
tally missing in their conduct.

The independence of the Governor
wag emphasized. She did not wait
for the direction of the Centre. She
dissolved the Assembly outright and
later communicated the matter to
the Central Government. Thig inde-
pendence of the Governor could have
been appreciated had her objectivity
been acceptable t¢ others in the
light of her other actions,

Mr, Vice-Chairman, from gide of
the Congress(I), hon. Member Shri
Pandey advanced arguments about
small parties and other things and
asked whether rule of one type of
front In Tripura, in Kerala or in
West Bengal and another type of
rule at the Centre were conducive
to the unity of the country. This
is just putting in another form the
slogan of one party, one leader and
one flag. This betrays the authori-
tarian mind of the ruling party. He
emphasized differences between these
parties. What about differences
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within his own party? In spite of
being one panty, how much acute
differénces and conflicts come to the
surface every day? How many
splits have occurred in that  party
and whether any other split is in
the offing is not known considering
the fact that family interests have
been equated with party interests
and national interests. In the cur-
rent episode of tiroubly nobody
knows what is in fthe offing, It
would have been bettey for Mr.
Pandey not to throw -stones at others
while living in a glass house himself.
He ought to have been careful. The
idea underlying his argument is
dangerous and the same slogan was
echoed during the dark days of
emergency and it is still lurking be-
hind their minds all the time.

So far ag the budget is concerned,
Mr. Era Sezhiyan pointed out certain

significant points, In brief, I can
say that the allocations for
police, for jails, etc.—perhaps they

are correlated things—have been in-
creased and the expenditure on ac-
count of police has been increased by
more than ten crores of rupees in one
year. It is but natural that nerhaps
the expenses on account of jails under
the head “Jails” should also increase
becayse one would lead to the other
and it is of a piece with the approach
of the Government. Our only appeal
to the ruling party would be that they
should try to realise the serious mis-

givings that are being created by fol-
lowing double standards or standards
which are different in imposing the
President’s Rule. We are opposed to
article 336, our party and all the
left parties. But even then it is in
the Coustitution, it is on the Statute
Book. But anything done under that
article should conform to the spirit
of the Constitution. Even in impos-
ing the President’s Rule under this
article---I am not here going to quote
Dr. wswmbedkar. Dr. Ambedkar is
dead; long live Dr. Ambedkar--the
spirit of the Constitution should be
borne 'n mind and it should be ap-

!
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plied because those who are entruste
with the responsibility of upholdin,
the Constitution are supposed to b
the Government at the Centre and i
has the greatest responsibility in thi
regard. Let them heed to the criticisn
of the Opposition, that it is their con
viction that the ruling party at the
Centre is playing with the Constitu
tion, whereas they have the greates
responsibility in Instilling confidenc
Centre is playing with the Constitu
But, by following double standards
by subverting all the underlylng prin
ciples, by subverting the spirit of the
Constitution, by subverting almos!
everything in the Constitution, by de
nigraling almost all the offices whicl
are supposed to be above controversy
and which are supposed to exercise
some amount of balance, they are¢
doing just the reverse. This brings
into disrepute the system of parlia-
mentary democracy which is otherwise
also subjected to criticism. They claim,
at least on the face of it they claim,
that they are the greatest upholders
of parliamentary democracy. Let them
prove it by their action. Even now
there is time for atonement. Let them
atone for the gross crimes they have
committed during all these years, in-
cluding the latest step they have taken
in denigrating the Constitution. So,
let the beginning of the process of re-
versal start. Thank you, Sir.

SHEI SAWAI SINGH SISODIA: Sir,
there are two Bills under considera~
tion now which are heing discussed
together. Onmne is the Kerala Appro-
priation (Vote on Account) Bill, 1982,
and the other is the Kerala Appro-
priation Bill, 1982,

Sir, as many as eight honourable
Members have taken part in this dis-
cussion, Shri Madhavan, Shri Haridas,
Shri Sezhiyan, Shri Pande, Shri Bha-.
bhra, Shri Joseph, Shri Bagaitkar and
Shri Bhattacharjee. As you will re-
member very well, Sir, only yesterday
the discussion on the Resolution mov-
ed by the Home Minister and the
Proclamation regarding the State of
Kerala took place at length and all
the political aspects of the problem
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vere replied to by he honourakle
Jome Minister. T w.1 not and need
10t take the valuab e time of the
Jouse in replying to the political as-
dects in general. Bu even then, Sir.
‘here are one or tw¢ points which I
would like to touch upon and with
regard to the general observations
made by the honour: ble Members in
regard to the econon ic situation, the
Appropriation Bills aid the other re-
lated matters, I will have to put the
position in clear terms  before the
House.

First of all, I am yery much thanlk-
ful to all the honoura.le Members who
have participated in the debale for
giving valuable sugg stions, for their
very valid observati ms and tor the
relavant points whicl. they have rais-
ed. Sir, in the beginning, Mr.
Madhavan and other hon. Members
raised the question «f over-draft. Sir,
in regard to adjustnent of the over-
draft, a decision was taken that a part
of the overdraft wnuld be adjusted
towards the plan ouflay of 1278-79.
That formula was applied to =ach and
every State, irrespeciive of the yoliti-
cal character of the Governmeni in
that State. But with the application
of this formula in respect of three
States, their actual plan would be
reduced even comp:red to the plan
outlay of 1981-82, of 'hese three States.
One is Kerala. We nad to take the
decision to protect the State's Plan
'outlay at least at the level of the
last year. If we w're to apply that
formula which had been ‘applied in
respect of the other States, then the
actual plan outlay s far as Kerala
was concerned woul¢ have been much
less. Therefore, it - of no use point-
ing out why the plar size has not been
increased.

In regard to Cuntral assistance,
there is a set formula. Today we are
discussing Kerala (Appropriation)
Bill. Somebody m:y say that vou
should give more aliocation to Kerala.
According to the standard practice,
the Central assistaiice was increased
by ten per cent i respect of each
State. That ten p:r cent incremeni
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was made in respect of Kerala also.
Except for maintaining the volan size
at the current year's level, it was not
possible for us to increase it sub-
stantially.

Sir, the other point which was raised
by hon. Members was regarding
foreign exchange. Sir, I do agree that
these are areas where we are earning
a lot of foreign exchange and it is not
in our interest 10 see that those are
affected in any way.

Regarding pension schemes, Sir, just
now Mr. Bagaitkar and other hon.
Members have touched on that poiat.
In this connection, some of the Mem--
bers have suggested certain things and
referred to two schemes. One was
about pension to agricultural workers
and the other was the scheme of giv-
ing pension to the unemployed. None
of these schemes has been given up.
If the hon, Members had taken the
trouble to go through the connected
papers, they might have found out
that this scheme is very well in those
documents,

Sir, the other point was regarding
the holding of Assembly elections. Sir
as the Home Minister has already
mentioned yesterday, there is no in-
tention to delay the elections. We
would like to hold the elections as
early as possible. There ig no inten-
tion of prolonging the President’s rule.

Regarding expenses allotment 'n 1e-
gard to this, it has been stated ‘nat a
small amount has been given in the
Budget. In regard to this, I would
like to make it clear, Sir, this will r.ot
be allowed to become a hurdle in any
way and necessary allotment that is
actually required for elections in the
State will be made in a proper manner.
Lack of funds will not {n any way
come in the way of holding the (ec-
tions. K

Dr. Joseph and others have raised
a point regarding the import bill of
rubber. Sir, in this cgnnection the
actual position is that the total pro-
duction is about 150 or 155 thous.ud
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tonnes.. The total requirement for the
industries is  about 175 thousand
tonnes. If we import about 20,000
tonnes, it is not going to affect the
economy of Kerala. If we import
more than the required quantity, then
it may have adverse effect and it may
be a cause for anxiety.

Mr. Era Sezhiyan raised two points.
One is regarding inadequate provi-
sions for elections. I have already
explained this point. The other point
is regarding higher provision for police,
Regarding the second point, the higher
provision for police is because of addi-
tional dearness allowance amounting
to Rs. 2.38 crores and for repairing
of vehicles and replacement of vehi-
cles for which an amount of Rs. 2.75
crores has been included, The Bud-
getary provision is not for increasing
the police force hut it is for necessary
and consequential expenses which sre
Necessary to maintain the police force
in proper order. Therefore, the objec-
tion that more allotment has been kept
for ulterior motives is not correct.

One more point raised by another
hon. Member is regarding the import
of coconut oil. In this conection, [
would like to request that there was
some snag in the import policy eaclier
and some importers held that coconut
oil was being used for industrial pur-
poses and therefore it could ie ir-
ported under OGL. The present nolicy
is that no edible oil, for industrial
purposes or for other purposes can be
imported under O.G.L. If can be im-
ported through cannalised sources.
Some quantity was in the pipelines
and it may be coming. But in [uture
the policy has been revised and there
is no cause for anxiety or concern as
far as the policy regarding the coco-
nut oil is concerned.

These are the main points raised
by the hon. Members. The House has
already gone in detail and discussed
all the items regarding the President’s
rule and the questions arising out of
it. 1 have explained the position re-
garding these two Bills. Now, I would
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request the House to acept the pr¢-
posals and return the Bill.

THE VICE-CHAIRMAN (SHRIL
DINESH GOSWAMI): I shall put the
motion regarding consideration of the
Kerala Appropriation (Vote on Ac-
count) Bill, 1982, to vote.

The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Kerala for the ser-
vices of a part of the financial year
1982-83, a5 passed by the Lok Sabha,
be taken into consideration.”

The rnotion was adopted.
THE = VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Now, we shall

take up clause-by-clause consideration
of the Bill, There are no amendments.

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SAWAI SINGH SISODIA: Sir,
I move:

“That the Bill be returned.”

The question was proposed.

st fma wr mv  (fagR)
ITEWTETL AT, FIA T K ¥ qg aver-
I%1 7, Nifafere gedwd X, S
TR WHT TE & | W SHAHE
wEFe & qafeEs &7 an @A A
g | fage o T & agy gL
¥ @ § s w6y @ g
FEAT LY G o T HETLET HLA 1 AT
oAl fager 1 g §X WY FEUA
g fagre o= W fage § =l
fage ag=T, et a9 % g4, T F
AzW AR fag@ F Faw X o foawa
T 9T AT 98 WgTRG NHUNE 7 |
fafaar a= foreea €71 g9 fage am,
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THE VICE CHAIRMAN (SHRI
DINESH GOSWAMI): The question is:

“That the Bill be returned.”
The motion was adopted.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now, I shall
put the motion regarding the Kerala .
Appropriation Bill, 1982, to vote.

The question is:

“That the Bill to authorise pay-
payment and gppropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the finan-
cial year 1981-82, as passed by the
Lok Sabha, be taken into considera-
tion.’

The motion was adopted.
THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now, we shall

take up the clause by clause con-
sideration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SAWAI SINGH SISODIA: I
move:

“That the Bill be retumed..”

Thq question was put and the

motion was adopted.



